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Op No, 610 of 1994
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LOCC Qhed I\‘ O"adabac. . : co v Appli Caﬁto )

‘ '01\ NO. €11 of 1924

Vishwznath Singh, Locc CleaneI
Northern ﬁallway Locc Shed,

OA No, 612 of 1904 ' ' . T
Lalit Mohan, Locl Cleaner, Ncrthern Railway, -
Locl S‘xed Morgdabad, , s Appllcant

OA No.6]3 of 1293_ o

LOCD Cleaner Northern Rallway,, Loc | ‘
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(-Lu*ban Al], Loce Cleanev‘
Northern- “al.IWay, Locl Sqed
MOradab .

DA N ,6;5 of gggg;y

Kishori azngh l.occ Cleaner

Nor thern Rallway, L0cb Shed
Morada b,
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(Apphcanta through Mr G. D Bhardan Advocate)
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'Northern Rai way, L
Barad House, o
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2. Dlv151 on Railway Manager.
* Northern Rallway, E 1

Llordabad. o o .'..“. Respondents,
( Respon:ients through Mr K.

Qder __(.@.al.)..
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